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ORDER DATED 12-4-2001., s R

Heam shri N, R, Routray,learned counsel
for the applicant and shri B,K,Bal,learned Addl.
standing Counsel for the Respondents and have also
perised the records.In this Original Application,
the applicant has prayed for grantvof family pension
We.e. f. AUQuSt,1994 with arrears. There is a prayer
for a direction to release the prevident fund,
CGEGIS and other benefits.,Respondents have filed
counter opposing the prayer of applicant.No rejoinder
has been filed. we have perused the pleadings of the
parties,

For the purpose of considering this
Original Application it is not necessary to go inte
too many facts of this case,Admittedly, the
applicant's hushand was working as CPC Ga&ngman
and he passed away while in service of the Rlys.
en 1,2,1994, Respondents have stated that this has
not been denied by the applicant by filing any
rejoinder that on the death of the applicant's
huspand, applicant was given cempassionate appeintment
as a substitute in Gr.'Dp' category in mhgineering
Deptt.in order dated 2,3,1999,Applicant's case is that
her hegband worked from 24,12.,1970 and he was also
sent for medical examination with a view to regula-
rise his services and he was feund medically fit : |
but before actual regularisation could be done.
of the services of the husband of the applicant, he
passed away on 1,2,1994,In the context of the above
facts, the applicathas asked for payment of pensiong
In supp ort of her contention that her husband werked
from 1979, applicant has enclosed at Annexure-l a

letter purportedly issued oy the sr,DEN,Kharda

Read to PWI,Jajpur Keonjhar Road inwhich his services I
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from 24-1»2-1970 to 23-5-1971 for 389 days; 4.3.1986
to 17.11,1986 for 106 days; 3.7.1987 to 29.10,1987
for 110 days and 24,6,1983 to 9,7.,1988 for 16 days
are stated to have been supported by wo rking
certi ficate,

Respondents in their ceunter at

para-5 have stated that applicant's husband was

| actually engaged in these four spells as has been

mentioned at Annexure-l but he was engaged against
sanction of temporary labour regularisation and his
serviCes were terminated w.e, f. 11,7.1988 as he wag
declared unfitin B-1 category.aftex: medical
examination.I+ is stated that after termination
of his service, applicant's husband undement
medical treatment in sSC3 Mecical College & Hospital,
cuttack and after he became fit he applied for
reconsideration of his case for engagement as
casual labour.After medical examination he was
again re-engaged from 9,11.,1992 and he attained
temporary status en 5,3.1993.After rendering
10 months and 20 days service as temporary status
workeﬁ, applicant's husband passed away.The above
averments have not been deni @ by the applicant,
From the above it appears that the
service of applicant's husband was not regularised
and therefore, his service as Casual labour with |
temporary Status will not entail the applicant
to get family pension ,Law is well settled that
for getting family pension the hspband of the

applicant should have been regularised in RlYy.service,

'As that is not the position in the instant case,it

is clear that the applicant is not entitled family

LV~
penston and b‘\.fccg prayer is accordingly rej ected,
CIQ/‘W 12
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Applicant has mentioned that Provident mund anﬁ )
RGEGIS amount should be ordered tobe paid to her,

In the 0,A. no averment has been made aocout the
, thaal O\ wo . .
details of theﬁe.zxs the applicant is an illiterate
Iy

. berson,it is necessary for the Respondents to take

step and checkup if this amount has actually been
paid to the applicant,If the same has not actually
been paid, the same be paid to the applicant within
a period of 90 days from the date of receipt of a copy
of this ormder.we also direct that in case the
applicant's husband was contributing to the provident
fund and the amount has not been paid to the
applicant then the amount shuld bear interes£ of
12% per annmum fromthe death of the applicant's
hushand till the date of actual payment,This is
subject to the condition that the amount has actually
been payable and has not been paid to her,

with the above observations and

directions, the Original Application is disposed of.

No Costs,

(G, NARAST MHAM) \./) C{}Qg&M"N\I{\'T/L\J\ ;/%NX ,
MEMB ER (JUDICI AL) Vlcm-?%f ’
KNM/CM,




